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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL, CENTRAL ZONAL BENCH, BHOPAL
IN THE MATTER OF
ORIGINAL APPLICATION NO. 251/2024 (CZ)

YUVRAJ SINGH ....APPLICANT
VERSUS

KANKRIYA PLASTO TECI-IINIQUE, S. KANKRIYA WIRE
& CABLE
....RESPONDENTS

ACTION TAKEN REPORT ON BEHALF OF
RESPONDENT NO. 8 AND 9

It is humbly submitted by the Respondent No.8 and 9 as

under:

1. That the issue raised in the present Original
Application is regarding illegal construction and
operation of a factory named “Kankriya Plasto
Technique” and “S. Kankriya Wire & Cable” located in
Khasra No.33 in village Desuriya Khrolan, Jodhpur
Tehsil, Rajasthan. It is alleged by the applicant that
the factory does not have Consent to Establish (CTE)
and Consent to Operate (CTO) issued by the
Rajasthan State Pollution Control Board. It is further
alleged that the land on which the factory is
established is designated as “naala” in the Revenue

records indicating that it is a drainage area critical for

A



311

water conservation; no land conversion has been
approved for industrial use and therefore, the
construction of the factory was carried out by the

Respondent No.1 wholly illegally.

2. That this Hon’ble Tribunal vide order dated
04.03.2025 and 21.08.2025 directed Rajasthan State
Pollution Control Board i.e. answering Respondent to
realise Environment Compensation after giving

opportunity of hearing and file action taken report.

3. That in compliance of the directions passed by this
Hon’ble Tribunal in the instant Original Application,
the answering Respondent issued show cause notice
dated 29.07.2025 for imposition of Environmental
Compensation and after giving due opportunity of
hearing to the Project Proponent, RSPCB issued notice
dated 02.02.2026 for imposition of environmental
compensation of Rs ¥18,23,600/-.

A true copy of the Action Taken Report is marked and

annexed herein as Annexure - C/1

4. That the instant report has been supported by way of

an affidavit.

PRAYER
In view of the foregoing facts and submissions, the
Hon’ble Tribunal may be pleased to take the additional
reply of Respondent No.8 and 9 on record and pass

appropriate orders in the interest of justice and fair

/n\?\<f(

adjudication of the matter
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Respondent No. 8 and 9

N

Vaibhav Thakuria

Through

Counsel for respondent No.8 and 9
+91 7579282001

vaibhavthakuria@gmail.com

Place: JAIPUR
Date: 03.02.2026
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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL, CENTRAL ZONAL BENCH, BHOPAL
IN THE MATTER OF
ORIGINAL APPLICATION NO. 251/2024 (

YUVRAJ SINGH v APPLIC
VERSUS

KANKRIYA PLASTO TECHNIQUE, S. KANKRIYA WIRE
& CABLE

.... RESPONDENTS

AFFIDAVIT IN SUPPORT OF ACTION TAKEN
REPORT

I, Kamini Songara, W/o Shri Ravi Solanki, currently
posted as Regional Officer in RSPCB Jodhpur(U), having
its office at Plot No. SPL-2, M.L.A Phase-I, Basni,
Jodhpur-342005 (Rajasthan), do hereby solemnly affirm

on oath as under:

1. That I am the officer Incharge on behalf of Rajasthan
State Pollution Control Board, and fully conversant
with the facts of the case and hence competent to

swear on this affidavit

2. That I am filing the action taken report in the Original
Application, the contents of which are true and correct

to the best of my knowledge and belief.

D

. € STE 3
AT iy

N -ARY,JOD

NOTARY, J



LEATY

Depondent

}\ QO Q,Q VERIFICATION

é‘\ I the above-named deponent do hereby verify that the
Q’ contents of the affidavit above are true and correct and

no material fact has been concealed.

Signed and verify on this 4% day of February, 2026 at
Jodhpur.

LN AR I

Depondent
OTARY
1 NOTA
._-NTER_E: T SE.R‘TL
REG‘S‘:‘Fii oY s
NO..- Y_’/\
(NEELAM, S5 eUR
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email- rorpeb.jodhpur@gmail.com

—_— Tele : 0291 —2723225
T -
o Ry REGIONAL OF FICE
L RAJASTHAN STATE POLLUTION CONTROL
BOARD

Plot No. SPL-2, M.LA Phase-1, Basni,
Jodhpur-342005 URBAN (Rajasthan)

ACTION TAKEN REPORT IN MATTER OF NATIONAL GREEN
TRIBUNAL (CZ) PETITION NO. 251/2024, Yuvraj Singh V/S STATE OF
RAJASTHAN & OTHERS PENDING BEFORE THE HON’BLE
NATIONAL GREEN TRIBUNAL (CZ)BHOPAL

Yuvraj Singh
...... PETITIONER
VERSUS

State of Rajasthan & Ors.
..... RESPONDENTS

Factual report to the writ petition on behalf of the respondent no. 6 &9
i.e. Rajasthan State Pollution Control Board (RSPCB).

MAY IT PLEASE THIS HIGH COURT:

The humble answering-respondent most respectfully submit this reply

to the original application as under: -

1. Preliminary Submissions

1. That the present Action taken Report is being filed in
compliance of the directions issued by the Hon’ble National Green
Tribunal, Central Zone Bench, Bhopal, in the captioned Original
Application.

2. That the deponents are well acquainted with the facts and
records of the case’and are competent to depose to the present action

taken report.

»nY
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S email- rorpeb.jodhpur@gmail.com

~TSpTtr— Tele : 0291 —2723225
T T REGIONAL OFFICE
| 2 RAJASTHAN STATE POLLUTION CONTROL
BOARD

Plot No. SPL-2, M.LLA Phase-I, Basni,
Jodhpur-342005 URBAN (Rajasthan)

1. Identification of the Unit

That the industrial unit under consideration is:
. Name of Unit: M/s Kankariya Wire and Cable
. Location: Khasra No. 33/1, Desuriya Kharlon, Nagaur Road,
District - Jodhpur (Rajasthan).
. Category: Group - Metals

2. Inspection and Detection of Violations

L. To verify complaint received from Lokayukt, Jaipur through Head
Office, RSPCB, Jaipur against industries M/s S Kankariya Wire and
Cable located at Kh. No. 33 & 33/1 Village - Desuriya Kharloan, Tehsil
& District - Jodhpur and M/s Kankariya Plasto Technique located at Kh.
No. 29 & 29/1 Village - Desuriya Kharloan, Tehsil & District - Jodhpur
site verification was carried out by State Board Officials of RO RSPCB
Jodhpur on 16.12.2024. Facts of industries -

. M/s S. Kankariya Wire and Cable is engaged in manufacturing of
copper wire.

. Industry was found operative without Consent to Establish &
Consent to Operate under Water Act and/or Air Act.

3. Environmental Compensation Proceedings

That in compliance with the directions of the Hon’ble Tribunal in O.A.
No. 251/2024 dated 04.03.2025 and 21.08.2025, proceedings for
imposition of Environmental Compensation were initiated after granting
opportunity of hearing.
e That a show cause notice for imposition of Environmental
Compensation was issued on 29.07.2025. The Copy of Show cause

notice is annexed herewith and marked as Annexure Al.
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- email- rorpeb.jodhpur@gmail.com

m Tele : 0291 —2723225
sy REGIONAL OFFICE
v RAJASTHAN STATE POLLUTION CONTROL
BOARD

Plot No. SPL-2, M.I.A Phase-I, Basni,
Jodhpur-342005 URBAN (Rajasthan)

e That towards the SCN issued by the Board, the Project
Proponent submitted its reply to SCN dated 29.07.2025.
Thereafter, the Hon’ble tribunal by its order dated 21.08.2025
in the same O.A i.e. 251/2025 had given directions to the
Board that due Opportunity of being heard (OBH) be given
to the Project Proponent and while considering the order of
the tribunal the abovementioned OBH was conducted on
30.01.2026 under the Chairmanship of RSPCB, Regional
Officer Jodhpur (Urban) and Project Proponent through VC
and after analyzing all the submissions and documents
submitted by the Project Proponent the final Environmental
Compensation of amount 318,23,600/- is imposed by order
dated 02.02.2026. The Copy of Project Proponent reply of
SCN dated 29.07.2025 is Annexed with Annexure A2,
proceedings of OBH dated 30.01.2026 is annexed herewith
and marked as Annexure A3 and EC imposition order dated
02.02.2026 is annexed herewith and marked as Annexure A4.

5. Present Status

That as on date the unit remains closed; and Electricity supply continues
to remain disconnected;

That further action shall be taken strictly in accordance with law and in
compliance with the final decision of Hon’ble NGT.

6. Compliance Assurance

That the Respondent authorities are ensuring continuous monitoring and

no industrial activity shall be permitted without statutory compliance.

e
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email- rorpcb.jodhpur@gmail.com

. Tele : 0291 —2723225
PN ) REGIONAL OFFICE
L RAJASTHAN STATE POLLUTION CONTROL
BOARD

Plot No. SPL-2, M.L.A Phase-1, Basni,
Jodhpur-342005 URBAN (Rajasthan)

That all directions passed by the Hon’ble National Green Tribunal shall

be complied with in letter and spirit in Environmental Concerns
Observed.

grira sl

WWWWW

E\LkA 2
ALR
(Kamini Songara)

Regional Officer
RSPCB, Jodhpur (Urban)
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Rajasthan State Pollution Control Board RUAH:
Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004 @ | & E

A7 ] Lifestyle
Phone : 0141- 2716804, 2716800 e-mail : member-secretary@rpcb.nic.in N{E7 Envionn

Helpline No. : 0141-2716877

E-mail/ Registered Post

No. F (tech)M-627)RPCBMetal BAY -~ 3L Date: Q3)6F |A5
M/s Kankaiiya Wire and Cabie.

Khasra Nao, 33/, Desuriyva Kharloan, Nagaur Hoad,

District-jodhpur

Sub:  Show cause notice for intended directions for depositing of Environmental Compensation under Section
33A of the Water (Prevention and Conwrol of Pollution) Act, 1974 and Section 31A of the Air
(Prevention and Control of Pollution) Act, 1981 in compliance of orders of the Hon'ble Supreme Court
in Writ Petition Civil No. 375/2012 Paryavaran Suraksha Samiti & Anr. Vs Union of India & Others
and the Hon'ble National Green Tribunal in Original Application No. 606/2018- Compliance of
Municipal Solid Waste Management Rules, 2016,

Refl: 1) Hon’ble NGT order dated 04/03/2025 OA no 251/2024 in matter of Yuwvraj Singh vs State Of
Rajasthan,

2) Regional officer Jodhpur (Urban) letter dated 12/05/2025.

. Whereas, section 24 of the Water (Prevention and Control of Pollution) Act, 1974 (hercinafter called as the
Water Act) provides that no person can cause or permit any poisonous, noxious or polluting matter, determined
in accordance with such standards as may be laid down by the State Board. to enter into any stream or well or
sewer or on land.

2. And whereas, section 25/26 of the Water Act provides that no person shall without the previous consent of the
State Board establish or take any sieps to establish, any indusiry, operation or process of any treatment and

| disposal system or any extension or addition thereto, which is likely to discharge sewage or trade effluent into a

stream or well or sewer or on land or bring into use any new or aitered outlet for the discharge or sewage or trade

effluent or begin to make any new discharge of sewage or trade effluent.

And whereas, section 21 of the Air (Prevention and Control of Pollution) Act, 1981 (hereinalter cailed as the Air

' Act) provides that no person shall without previous consent of the State Board, establish or operate any industrial

| plant in an air pollution control area, which is likely to cause air pollution in environment and discharge or cause

or permitted to be discharged the emission of any air pollutant in excess to the standards laid down by the State
Board.

4. And whereas, you are operating the unit/establishment/ entity (hereinatter referred to as the industry) in the name
of M/s Kankariya Wire snd Cable which is engaged in ating an industrial plant ‘opacation /process at
Khasra Mo. 33/1, Desuriya Kiarloan, Nagaur Road, District-jodhpur. and during the process the industry
discharges water and/or air pollutants.

5. And whereas, it has been observed that you have violated the provisions of the Air Act and‘or Water Act. Details
are as under

L

I Unit was [uad Operating without prier Consent to Establish  sud Consent w Operate
from Sta: |

2. Unit was feund Operating withiout istatiing adequate poliution conural measures,
And whereas, the above observations indicate that the industry has failed to comply with the provisions of Water
Act and Air Act and various directions of the Hon'ble Courts and Hon'ble National Green Tribunal (NG'T) and/
or by making discharge of effluent/ emissions has caused grave damage to the environment which can be
categorized as significantly huge with grave consequences on the environment, public heaith and flora & fauna.

7. And whereas, the Hon'ble Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran Suraksha Samiti &

' Ant. Vs Union of India & Others and the Hon'ble NGT in Original Application No. 606/2018 Compliance of
Municipal Solid Waste Management Rules, 2016 and in several other cases has directed the Board to impose
Environmental Compensation on all the individuals/ units/ industries/ mines/ institution entities ete. who are
causing damage (o the environment on the principle of POLLUTER PAYS’,

avrd
ira

(=)



Rajasthan State Pollution Control Boarg A

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004 Mj‘

Phone : 0141- 2716804, 2716800 e-maj] .-mgnmmmm@:pgmm ik
Helpline No, - 0141-2716877

8 And whereas, Hon'ble NGT has issued the directions 0 impose Environmental Compensation on the non
complving polluting units and hag directed the Board 10 implement the same for restoration of environmental
damages caused to the environmen.

9. And whereas, the industry is liable 0 pay damages e, Environmentaj Compensation on the basis of 'Poliuter
Pays Principie’ as directed by the Hon'ble Supreme Court and Hon'ble NGT in various orders.

10. And whereas Hon'ble NGT has issued directions 1o impose environment compensation on the unit yide order
dated 04/03/2025 OA no 231722024 in matter ol Yuvraj Singh vs State OFf Rajasthan.

1. And whereas, the Regional Office of the State Board at Jodhpur (Urban) has reported the above-mentioned non-
compliance. Upon examination of the inspection reports and other related details, a total of 165 days of non-
compliance has been observed for the industry, covering the period from 16.12.2024 (Ijrst date of violation
observed)to 30.05.2025 (Date of compliance of closyre directions)

12. And whereas, the Board has estimated the amount of environmental compensation to be levied on the industry as
Rs. 31,02,000/- (Thirty one Lac two Thousand only) on the basis of Polluter Pays Principle.

I3. And whereas, the State Board in performance of its dutjes under the Acts, js competent to issue any directions
under section 33 A of the Water Act and section 3] A of the Air Act in Writing to any person, officer or authority
and such person, officer or authority shall be bound to comply with such directions

Further, the State Board in exercise of the powers conferred upon it under section 33A of the Water Act and 31 A
of the Air Act and for performance of functions under the Acts intends to impose environmental compensation against
your industry as mentioned herein above,

In view of the above, this show cause notice is being issued as 1o why the environmental compensation as above
may not be imposed against your industry. In case, if You wish to submit any objection/clarification (o the above intended
imposition of environmental Compensation. you may submit your reply along with the evidence based supporting
documents in writing/in person by 13.08.2025, failing which the environmental tompensation as mentioned herein above
shall be imposed without any further notice 10 you in the matter,

This bears approval of the competent guthority,

Yours sincerely,

\ (2,6
7% lo'(

(Rahul Sharma)
(31'uup~ln-Chargc (Metal)

Copy to following for information and necessary action:
I. R.O., RPCB, Jodhpur (Urban).
2. Master file, Metal, RSPCB.

\2@ o7 ( 2%

Group-In-Charge (Metal)

ol

o]C,
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S. KANKARIYA WIRE AND CABLE

KH NO. 33/1, DESURIYA KHARLOAN, , JODHPUR , RAJSTHAN -342001
MOBILE NO.: +91 8094006001, 8239199675

GSTN: 08CQBPK7473G1ZM

To
The Member Secretary,

Rajasthan State Pollution Control

Board, Head Office, 4, Institutional
Area, Jhalana Doongri, Jaipur —
302004.

Subject: Reply to Show Cause Notice No. F(tech) (M-627) / RPCB / Metal / 424-
426 dated 29/07/2025 regarding proposed Environmental Compensation.

Respected Sir,

With reference to the above-mentioned Show Cause Notice, we, M/s S.
Kankariya Wire and Cable, respectfully submit the following in our
defense:

1. Our copper electrical furnace was permanently shut down on 12/01/2025.
2. The said furnace was fully dismantled and disposed of on 12/02/2025.

3. The supporting documentary evidence regarding the shut down and disposal
was submitted to your good office on 24/03/2025.

We further submit that, owing to the closure of the furnace and the consequent
discontinuation of o ur main line of production, the unit has been suffering severe
financial losses. After careful consideration, we have also decided to shut down
the firm permanently as continuation is no longer financially viable.

In light of these circumstances, we most humbly request your kind office to:

» Recalculate the Environmental Compensation by considering the actual
dates of shutdown and disposal,i.e.,12/01/2025 and 12/02/2025 respectively,
instead of the entire period up to 30/05/2025.

« Grant us sympathetic relief in the penalty amount, keeping in view
that the unit has already ceased operations and has decided to permanently
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close due to heavy financial losses.

We therefore request your good office to kindly review our submission and extend
appropriate relief in the matter.

Thanking you,

Yours faithfully,
For [).lz“{mgsw kariya Wire and Cable
’ ‘k‘ — .

" N2\ _
w@:j:a B}‘W@\W
)

,

v%\ - o/
(Auﬂ‘mﬁlﬂt\}'. ignatory)
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~ S. KANKARIYA WIRE AND CABLE

Kh. No., 33/1lDesuriya_Kharloan Nagaur Road
i Jodhpur, Rajasthan

Mob: 9414126950

GSTN: 08CQBPK7473G1ZM

 Ohte Polluhon CChh’CL["ﬁOt:vo{

:TDC’Hf\Pun ,Kaj'afﬂsa'.« £
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QBN Proceedings

OBH conducted through Video Conferencing under the Chairmanship of the Chairperson, RSPCB, on
30.01.2026. The Mcl‘nbur ?ccrutmy and Group In-charge (Metals) also attended the OBH through online
made from Head Office, RSPCH, Jalpur, Reglonal Officer, Jodhpur and Sh. Suresh Kankariya through online
mode from Regional Office, Jodhpur,
Date: 30.01.202

Details of Unit/Industry:. ) ’

M/s S, Kankariya Wire and Cable,

Khasra No. 33/1, Desuriya Kharloan, Nagaur Road,

District - Josdhpur (Rajasthan)
Concerncd Group & Flle no:-

Group- Metalg

File No.- FTech./(M-627)/Metals /RSPCH

Issues of OLH;-

Non compliances observed during inspection dated 16.12.2024 & Directions for closure issued on
02.04.2025; Date of disconnection of electricity Is 30.05.2025, Thus, Number of days for calculation of
Environmental Compensation amount.

*  Unit was inspected by the State Board Officials on 16.12.2024 and during inspection various
nan-compliances of the provisions of Water Act, 1974 and Air Act, 1981 as well as Consent
conditions, were observed which are as follows:-

¢ Operating without CTE or CTO.
o Operating without pollution contral measures

»  Consequently, directions for closure were issued by the State Board on 02.04.2025;

*  However, electricity was disconnected on 30.05.2025.

»  During this period industry had submitted a letter dated 24.03.2025 affidavit stating that,
they had dismantled the furnace on 12.02.2025.

e Further in compliance of Hon'ble NGT Order in OA No, 251/2024 dated 04.03.2025 and
21.08.2025, it was directed to impose environmental compensation after providing an
opportunity and in reference of the saome, RO has forwarded the datasheet and the
environmental compensation amount was calculated for the period between the date of first
violation observed and the date of compliance of the closure directions ie. 165 days
amounting to Rs. 31,02,000/-.

e Thus, a show cause notice for intended directions for deposition of EC was issued on
29.07.2025.

« Industry had submitted the reply vide letter dated 09.09.2025 requesting to consider the
period up to 12.02.2025.

« RO was then asked to forward the datasheet as per Office Order dated 23.05.2023.

e OBH was scheduled on 15.11.2025; Howaver, due to unuvoidable reasons it was rescheduled
to 25.11.2025 and then to 27.11,.2025.

o Meanwhile, RO Jodhpur forwarded the factsheet on 18.10.2025 and the amount was
recalculated from 16.12.2024 (date of first violation) to 24.03.2025 (Date of Unit’s intimation
- wihich was duly verified by Joint Team of JDA aud RSPCB) i.e. 97 days amounting to Rs
18,23,600/-.

e PP was not able to attend the O8I and requested for change of dates and venue,

e ODH was rescheduled to 30.01.2026.

Proceedings:-

During the OBH, the Chalrperson, RSPCH heard e submissions made by the unit representative.
The unit representative, Shri Suresh Kapkarlya, attended the O and submlitted that the industry has
stopped its operational activities sluce 14,01.2025 and that the same was intimated to the Board vide their

letter dated 24.03.2025.

It was further submitied that the unlt represcatative had earlier, vide letter dated 14.11.2025, submlue_d
electricity bills for a perfod of slx months to substantlate the stoppage of operations. The unit
representative agaln submitted his representation durlng the OB cleng with the sald electricity bills and
requested that the period of viclation may be considered anly up to 12,01.2025, (Copy Enclosed)

the Chalrperson, RSPCE directed the Reglonal Officer, Jodhpur (Urban), to

the submissions, .
Al Baating ed that the matter would be examined accordingly.

take the submissions of the uniton record, and inform
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004
Phone :0141- 2716804, 2716800e-mail : member-secretary@rpceb.nic.in
Helpline No. : 0141-2716877

No. F (tech)/(M-627)/RPCB/Mctal  FS 7 ~7F7  Date: o2/ %fzv.z-g -
M/s S. Kankariya Wire and Cable, ‘

Khasra No. 33/1, Desuriya Kharloan, Nagaur Road,

District - Jodhpur (Rajasthan)

(E-mail:- kms0291@yahoo.com)

Sub: Directions for depositing of Environmental Compensation under Section 33A of the
Water (Prevention and Control of Pollution) Act, 1974 and Section 31A of the Air
(Prevention and Control of Pollution) Act, 1981 in compliance of orders of the Hon'ble
Supreme Court in Writ Petition Civil No. 375/2012 ParyavaranSurakshaSamiti&Anr. Vs
Union of India & Others and the Hon’ble National Green Tribunal in Original
Application No. 606/2018- Compliance of Municipal Solid Waste Management Rules,
2016.

Ref: i) Inspection of industry dated 16.12.2024.
if) This Office’s show cause notice for intended directions for deposition of
Environmental Compensation dated 29.07.2025.

iii) Industry’s reply dated 03.09.2025.

iv) Hon’ble NGT order dated 04/03/2025 OA no 251/2024 in matter of Yuvraj Singh vs
State of Rajasthan.

v) OBH held on 30.01.2026.

1. Whereas section 24 of the Water (Prevention and Control of Pollution) Act, 1974 (hereinafier
called as the Water Act) provides that no person can cause or permit any poisonous, noxious or
polluting matter, determined in accordance with such standards as may be laid down by the
State Board, to enter into any stream or well or sewer or on land.

2. And whereas section 25/26 of the Water Act provides that no person shall without the previous
consent of the State Board establish or take any steps to establish, any industry, operation or
process or any treatment and disposal system or any extension or addition thereto, which is
likely to discharge sewage or trade effluent into a stream or well or sewer or on land or bring
into use any new or altered outlet for the discharge or sewage or trade effluent or begin to make
any new discharge of sewage or trade effluent.

3. And whereas section 21 of the Air (Prevention and Control of Pollution) Act, 1981 (hereinafter
called as the Air Act) provides that no person shall without previous consent of the State Board,
establish or operate any industrial plant in an air pollution control area, which is likely to cause
air pollution in environment and discharge or cause or permitted to be discharged the emission
of any air pollutant in excess to the standards laid down by the State Board.

4. And whereas you are operating the unit/establishment/ entity (hereinafter referred to as the
industry) in the name of M/s S. Kankariya Wire and Cable, which is engaged in operating an
industrial plant /operation /process at Khasra No. 33/1, DesuriyaKharloan, Nagaur Road,



11.
12.

13

14.
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Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004
Phone :0141- 2716804, 2716800e-mail : member-secretary(@rpeb.nic.in
Helpline No. : 0141-2716877

District - Jodhpur (Rajasthan). and during the process the industry discharges water and/or
air pollutants.
And whereas, the industry was inspected by the officials of the Board on 16.12.2024 and during
the course of inspection it was observed that:- _

¢ Unit was found Operating without prior Consent to Establish and Consent to

Operate from State Board.
e Unit was found Operating without installing adequate pollution control

measures.
And whereas the above observations indicate that the industry has failed to comply with the

provisions of Air Act and Water Act and various directions of the Hon'ble Courts and Hon'ble
National Green Tribunal (NGT) and/ or by making discharge of effluent/ emissions has caused
grave damage to the environment which can be categorized as significantly huge with grave
consequences on the environment, public health and flora & fauna.

And whercas the Hon'ble Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran
Suraksha Samiti & Anr. Vs Union of India & Others and the Hon’ble NGT in Original
Application No. 606/2018 Compliance of Municipal Solid Waste Management Rules, 2016 and
in several other cases has directed the Board to impose Environmental Compensation on all the
individuals/ units /industrics/ mines/ institution/ entitics etc. who are causing damage to the
environment on the principle of ‘POLLUTER PAYS’.

And whereas Hon’ble NGT has issued the directions to impose Environmental Compensation
on the non complying polluting units and has directed the Board to implement the same [or
restoration of environmental damages caused to the environment.

And whereas the industry is liable to pay damages i.e. Environmental Compensation on the
basis of *Polluter Pays Principle’ as directed by the Hon’ble Supreme Court and Hon’ble NGT
in various orders.

. And whereas show cause notice for intended directions for deposition of Environmental

Compensation dated 29.07.2025 was issued by the State Board. Industry had submitted the
reply against the same vide letter dated 03.09.2025.

And whereas, an Opportunity of Being Heard was provided to the industry on 30.01.2026.

And whereas, after examination of the submissions made by the industry, it was found
appropriate to impose environmental compensation of total 97 days (i.e. from 16.12.2024 (Date
of first reported non-compliance) to 24.03.2025 (Date of intimation from industry
regarding stoppage of production which was duly verified on 26.03.2025)).

And whereas, the Board has estimated the amount of environmental compensation to be levied
on the industry as Rs. 18,23,600/- (Rupees Eighteen Lakh twenty Three Thousand Six
Hundred only) on the basis of Polluter Pays Principle.

And whereas the State Board in performance of its duties under the Acts, is competent to issuc
any directions under Section 33 A of the Water Act and Section 31 A of the Air Act in writing
to any person, officer or authority and such person, officer or authority shall be bound 10
comply with such directions.

i
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In view of the above, the State Board in exercise of the powers conferred upon it under Section
33A of the Water Act and 31A of the Air Act and for performance of functions under the Acts
hereby directs the industry to deposit the amount of Rs. 18,23,600/- (Rupees Eight Lakh twcnt\-,-
three thousand six hundred only) as Environmental Compensation on the basis of “Polluter Pa)-s
Principle’ in Regional office of the RSPCB at Jodhpur (Urban) within 60 days. The Environmental
Compensation may be deposited through a demand draft drawn in favour of the Member Secretary.
Rajasthan State Pollution Control Board, Jaipur.

Please be informed that in case of failure to deposit the Environmental Compensation. the
industry will be liable for following actions:-
i Consent to establish and/ or consent to operate shall be refused/ revoked without any further
notice.
ii. Legal action including filing of Execution Application before the Hon'ble NGT may be
initiated against the industry and its owners/ occupiers.
iii.  Any application for grant/ renewal of consent to establish or consent to operate shall not be
entertained by the Board.
iv.  After 60 days the industry shall be liable to pay additional amount @ 1.5% of the
Environmental Compensation amount per month till deposition of the Environmental

Compensation.
v, Directions for closure shall be issued against the industry.

It may be further noted that failure to comply with these directions, the State Board may
initiate stern action including legal action against the industry under the Water Act and the Air Act

and the industry shall be closed immediately without any prior notice.
This bears approval of the competent authority.

Yours sincerely,

—~ A
( /.A) S !";Z"g;',?ﬁé‘
N ) \ A
( \ef)

b &
(Rahul Sharma)

GIC & SEE (Metal)
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Copy to following for information and necessary action:-

n State Pollution Control Board, Jodhpur

1. Regional Officer, Regional Office, Rajastha - Jo \
ed from the industry to Accounts Section of

(Urban)Please forward the demand drafts receiv
Head Office with a statement of amount deposited to Group In-charge (Metal).
9. Master File, Metal Cell, Rajasthan State Pollution Control Board, Jaipur.
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